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(¢) when GOvernment propose to
increase this quota from 33-1/3 per
cent to 40 per cent;

(d) whether even the benefits of
33-1/3 per cent promotion quota frcm
State Service to IAS and IPS comes
to 22 per cent only to State Service
Officers in view of exclusion of depu-
tation and leave reserve strength of
IAS/IPS cadre while determining the
number of promotion quota posts;

(e) whether benefits of deputation
ana leave reserve posts in cadre
strength only accrue to directly re-
cruited IAS/IPS Officers and not lo
State Service Officers: and

(f) whether Government propose to
do away this anomaly of computing
the pnumber of posts for (eterminiug
the State Service promotion quota
posts if so, when?

THE MINISTER OF STATE IN TIIE
MINISTRY OF IIOME AFFAIRS
(SHRI P. VENKATASUBBAIA)"
(a) Although recommendation No. 16
(a) of the Administrative Reforms
Commission in its report on Personn:l
Aaministration did not srecifically
provide for any increase in the guota
of promotion from State Services (v
IAS and IPS upto a maximum of 10
per cent, it was taken that the recom-
mendation was to cover All India Se;-
viceg also,

(b) and (c¢). With 5 view to Im-
proving the promotlion prospects of
the State Service officers while al the
same time maintaining the structural
balance of the cadres of these Ser-
viceg, Government decidea tg raise the
quota of promotion from the State
Services to IAS and IPS from 25 per
cent to 33-1/3 per cen{ after consulta-
tion with the State Governments con-
cerned. No proposal is under consi-
deration of the Government for in=-
creasing the promotion quota from
32-1/3 per cent to 40 per cent

(d) The promotion quota in IAS ana
IPS is calculated at 33-1/3 per cent
0f the aggregate of Senior Duty posts
and the Central Deputation Reserve
and not witp reference to the total
authorised strength. The remaining

66-2/3 per cent constitute direct re-
cruitment  posts. Therefore, the
strength of the promotion quota, cal-
culated with reference to the total
authorised strength comes to about
22 per cent,

(e) The Deputation Reserve and
Leave Reserve are calculated at 22.5
per cent and 5.62 per cent resgectivly
of the direct recruitment posts. Tie
officers, whether direct recruits or
promotees, proceeding on deputation/
leave are reckoned against the dej u-
tation reserve and leave reserve.

(f) The Government do not consi-
der that there is an anomaly in not
taking into account the Depultion
Reserve and Leave Reseve while cori-
puting the promotion quota,

12 00 hrs.
RE : ADJOURNMENT MOTIONS

MR. DEPUTY-SPEAKER: I have {0
inform tre House that I have received
noticeg of several adjournment moticng
regarding bye-elections as follows:
From Sarvashri Harikesh Bahadur,
Madhu Dandavate, V."Kishore Chandra
S. Deo, Samar Mukheriee, Chandiajit
Yadav, Somnath Chatteriee, K P
Unnikhishnan, Ramavatar Shastri,
Jaipal Singh Kashyap, Chitta Basu,
and Satish Agarwal. “Failure of the
Union Government to protect the
constitutional office of the Eleztion
Commission in whose open defiance
the results of the bye-election to ‘he
Weir Assembly constitutency in Rajas-
than was annouced on 24t November,
1980; and consequentia]l subversion of
the constilutional machiery.";

From Shri Niren Ghosh: ““Failure
to prevent massive hooth capturing
and rigging in the Weir Asesmbly
hye-election in Rajasthan.”:

From Shri Ram Vilas Paswan. “‘In
the recent Assembly bye-electiors
in Rajasthan ana other States the
orders of the Flection Commission
have been openly violated. Laige-
scale booth capturing has been ro-
sorted to by the police and adminis«~
tration.
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[Mr. DEPUTY SPEAKER]

I have also received Call Attention
notices on the same subject by several
Members.

I have referred urgently the motions
to the Minister of Lay for ascertain-
ing factual position, and woula con-
sider the matter on the receipt of a

reply.

I have another
make.

announcement to

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Harbur): Sir, I am on 2 point
of order,

PROF. K. K. TEWARY (Buxar):
Sir, because of the call for bandh,
West Bengal is going to see violence
tomorrow and it is unprecedented in
the history of independent India t
the Government ip office have given a
call for Bengal bandh. The Cong-
ress(I) workers particularly have been
singled out....

(Interruptions)

SHRI JYOTIRMOY BOSU. When
an hon, Member is saying that he is
on a point of order, you have allowed
Mr. Tewari to speak and you allowedd
him |

(Interruptions)

MR. DEPUTY-SPEAKER: Hon Mem.
bers if we conduct the House in «n
orderly manner, we can tronsact a lot
of business and I will make it veiy
clear that this Parliament shouly not
be converted into an agitational forum.
Therefore, I am appealing to you....
(Interruptions). You must help me
in restoring order in the House.

(Interruptions)

P
12.05 hrs.
RE: QUESTION OF PRIVILEGE
MR, DEPUTY-SPEAKER: Shri Ram
Vilas Paswan hgs given notice of a

question of privilege regarding alleged
suppression of certain proceedings of
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the House on 25th November, 1980,
by All India Radio. As per establi-
shed practice, I have referred the
matter, in the first instance, to the
Minister, Ministry of Information and
Broadcasting for furnishing g factual
note on the matter on receipt of which
I wil] give my decision.

ot T faeme qrEEte (gAYR) ¢
SITERET Y, FF A FIA-HEWA 94T |
T I 9T AW A 4 | AU qg F1A-
wewA AT FOT WIEN S & a9
a1 | ‘gug gEen’ ¥, orfemmie @)Y
FIATEY Fi AT FHRAT FY A, 99
H TF weg WY 99 & T H A aaeren
TAT | B FA A LA, T HIAT AY
a9 F g AT ww A} G qun
HAST ST § Fgr WY I HT HEw
1 fors 7€) vt mam | g® &1 ST
fastt @ fo &l gm0 9w @< f3U
o 1 o WAt wTHe SeTy o,
g, ST OTa § Sy /1A I3 G 8,
Fel W1 gwg gHen & Hear ge w
TET WA § | TE qIETE gTA {HE 9¢
o A e 2. L L (B L
ug Heaefog Faar 74T F, T J W9 F1
1 6 U Mmer &1 gever fa

g ... (s )L

MR. DEPUTY-SPEAKER: How can
we conduct the proceedings? I would
like to ask you whether anybody sit-
ting here can conduct the proceea:ngs?
1 have already replied. Yoy nut it in
writing and send it to us. I will con-
sider it.

(Interruptions)

MR. DEPUTY-SPEAKER: I have
already replied with regara to the ad-
journment motion. We have called for
a report from the Ministry. So, why
do you go on speaking? As you are
raising, they are also ralsing. What
can we do? One of you may speak.

SHRI CHANDRAJIT YALAV
(Azamgarh). I think it is good that



